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Manufacturing of Video Cassette Tape 
Recorders by Keltron 

7218. HRI V.S. VIJAYARAGHAVAN 
Will the PRIME MINISTER be pleased to 

state: 
(a) the number ot approvals/letters. of 

intent issued for the manufacture of VIdeo 
Cassettee Tape recorders in the country 
during 1980, 1981 and 1982; 

(b) whether there was any application from 
Keltron in 1975 for the manufacture or Video 
Cassette Tape recorders and if so the reasons 
for its rejection; 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ELECTRONICS (SHRI 
M.S. SANJEEVI RAO) : (a) The number of 
parties approved during the year 1980, 1981 • 
and 1982 for the manufacture of Video 
Cassette Recorders (VCR) in the large and 
small scale sectors is given below :- ., 

1980 1981 1982 

(1) Organised Sector Nil 
(2) Small Scale Sector 20 

6 
18 

5 
22 

(b) MIs KELTRGN had applied for an 
Industrial Licence for the manufacture of 
Video Tape Recorders in 1975. The appli-
cation was rejected at that time because the 
application involved a very heavy import of 
components and the company had not done 
any development work in this field. 

(c) 0, Sir. 

Cd) to (f) M Is KE TRON did apply for an 
Industrial Licence in June, 1982. Their appli-
cation was deferred and not rejected. The 
deferrment was done because the poHcy 
regarding the licensing of units for VCR 
manufacture was under the consideration of 
Government and all appljcations r ceived after 
January, 1982 were being kept pending. 
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(c) whether Government issued 30 licences 
for the manufacture of the same in 1982; 
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issue of licence to manufacture the same 
during 1982; 

(e) whether .its application was rejected; 
and 

tf) if so! the reasons for rejecting it ? 
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